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MADHYA PRADESH ACT
No. 8 or 2025

THE MADHYA PRADESH MAA SHARDA DEVI MANDIR
(SANSHODHAN) ADHINIYAM, 2024

[ Received the assent of the Governor on the 30t January, 2025; assent first published in the ‘“Madhya

Pradesh Gazette (Extra-ordinary)”’, dated the 5% February, 2025.]

An Act further to amend the Madhya Pradesh Maa Sharda Devi Mandir

Adhiniyam, 2002.
Be it enacted by the Madhya Pradesh Legislature in the seventy-fifth year

of the Republic of India, as follows:-

L

(1) This Act may be called the Madhya Pradesh Maa Sharda Devi Mandir
(Sanshodhan), Adhiniyam 2024.

(2) It shall come into force on the date of its publication in the
Madhya Pradesh Gazette.

In Section 3 of the Madhya Pradesh Maa Sharda Devi Mandir Adhiniyam,
2002 (No. 5 of 2003) (hereinafter referred to as the principal Act),-

(i) in clause (d), for the word “Satna”, the word “Maihar” shall be
substituted;

(ii) in clause (f), for the words “District Judge, Satna”, the words
Competent Court which has territorial jurisdiction in the district
Maihar” shall be substituted;

(iii) in clause (i), for the word “Satna”, the word “Maihar” shall be
substituted. '

In Section 5 of the principal Act, in sub-section (3), for the word “Satna”,
the word “Maihar’ shall be substituted.

In Section 6 of the principal Act, in sub-section (1), for the word “Satna”
wherever it occurs, the word “Maihar” shall be substituted.

In Section 33 of the principal Act, for the words, figures and brackets
“the Land Acquisition Act, 1894 (No. 1 of 1894)”, the words, figures
and brackets “the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 (No. 30 0£2013)”
shall be substituted.
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